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Bill No. 7 of 2026

(Authorised English Translation)

THE RAJASTHAN PANCHAYATI RAJ
(AMENDMENT) BILL, 2026

(To be introduced in the Rajasthan Legislative Assembly)
A
Bill
further to amend the Rajasthan Panchayati Raj Act, 1994.

Be it enacted by the Rajasthan State Legislature in the
Seventy-seventh Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may
be called the Rajasthan Panchayati Raj (Amendment) Act, 2026.

(2) It shall come into force at once.

2. Amendment of section 19, Rajasthan Act No. 13 of
1994.- In section 19 of the Rajasthan Panchayati Raj Act, 1994
(Act No. 13 of 1994).-

(1) the existing clause (1) shall be deleted;

(i) the existing clause (iv) of proviso shall be
deleted; and

(i11) the existing Explanation-I shall be deleted.
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STATEMENT OF OBJECTS AND REASONS

Section 19 of the Rajasthan Panchayati Raj Act, 1994 (Act
No. 13 of 1994) provides general disqualifications for members of
a panchayat. Clause (i) of this section stipulates that a person
having more than two children shall be disqualified for being
chosen as or for being a member of a panchayat.

It has come into the notice of the State Government that a
great number of persons having the ability to inspire and serve the
public and a vision to lead an institution such as panchayat do not
get an opportunity for being a member of panchayat for the
reasons that he or she has more than two children. Therefore, the
State Government has decided to remove this disqualification from
section 19 of the said Act of 1994.

Accordingly, section 19 of the Rajasthan Panchayati Raj
Act, 1994 is proposed to be amended suitably.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

AT fEeay,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN
PANCHAYATI RAJ ACT, 1994
(Act No. 13 of 1994)

XX XX XX XX XX

19. Qualifications for election as a Panch or a member.-
Every person registered as a voter in the list of voters of a
Panchayati Raj Institution shall be qualified for election as a Panch
or, as the case may be, a member of such Panchayati Raj
Institution unless such person-

(a) to (k) XX XX XX XX

(1) has more than two children;

(m) to (q) XX XX XX XX
Provided that -
(1) to (ii1) XX XX XX XX

(iv) for the purpose of clause (1),-

(a) the birth during the period from the date of
commencement of this Act, hereinafter in this
proviso referred to as the date of such
commencement, to 27t November, 1995, of an
additional child shall not be taken into
consideration;

(b) a person having more than two children
(excluding the child if any, born during the period
from the date of such commencement, to 27
November, 1995) shall not be disqualified under
that clause for so long as the number of children
he had on the date of commencement of this Act
does not increase;
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(c) while counting the total number of children a
child born from earlier delivery and having
disability shall not be counted.

Explanation.- The word “disability” shall include
any type of disabilities specified in or under the Rights of
Persons with Disabilities Act, 2016 (Central Act No. 49 of
2016).

(v) XX XX XX XX

Explanation-1.- For the purpose of Clause (I) of Section 19,
where the couple has only one child from the
earlier delivery or deliveries on the date of
commencement of this Act and thereafter, any
number of children born out of a single
subsequent delivery shall be deemed to be one
entity.

Explanation-II.- XX XX XX XX

XX XX XX XX XX
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RAJASTHAN LEGISLATIVE ASSEMBLY
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BHARAT BHUSHAN SHARMA,
Principal Secretary.

(Madan Dilawar, Minister-Incharge)
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